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post-open Offer Report  under Regulat ion 27 (7) of SEBr (Substant ial  Acquisi t ion of

Shares and Takeovers) Regulat ions, 2011

POST OPEN OFFER REPORT

IN RESPECT OF OPEN OFFER MADE BY RMS MOSQUTO PRIVATE LIMITED

("ACQUIRER") TO ACQUIRE UPTO 1O4OOOO EQUITY SHARES OF A. F. ENTERPRISES
LIMITED

A. Names of the Part ies involved

B. Details of the offer
The offer is a mandatory offer and was made by the Acquirer pursuant to Regulation 4 of the

Securit ies and Exchange Board of India (Substantial Acquisit ion of Shares and Takeovers)

Regulat ions,20l l  and subsequent  amendments thereof  ( "SEBI (SAST) Regulat ions") ,

consequent to the agreement for change in control and management of the Target Company'

. Whether condit ional offer: No
o Whether voluntarY offer: No
. Whether comPeting offer: No

Schedule

1 . Tarqet Companv (TC) A, F. EnterPrises Limited
2 . Acouirer RMS Mosquto Private Limited

3 , Persons acting in concert with
Acouirers (PAC(s))

Not Applicable (There were no Persons acting
in concert with Acquirer)

4 . Manager to the OPen Offer Sobhagya Capital OPtions Limited

5 , Reqistrar to the OPen^Offer Skvline Financial Services Private Lirulgq

c.
Activity Due dates as

specified
in the SAST
Requlations

Actual Dates

1 . Date of the public announcement (PA) Saturday, October 12,
2073

Saturday, October 12,
2013

2 . Date of publication of the Detailed
Public Statement (DPS)

Monday, October 21,
2013

Monday, October 21,
2013

3 . Date of filing of draft letter of offer
(LOF) with SEBI

Monday, October 28,
2013

Friday, October 25,
2013

4 . Date of sending a copy of the draft LOF
to the TC and the concerned stock
exchanqes (SE)

Monday, October 28,
2013

Friday, October 25,
2073

5 . Date of receipt of SEBI comments Tuesday, December 03,
2013

Monday, December 02,
20L3

6 . Date of dispatch of LOF to the
shareholders@
ffi

Wednesday, December
1 1 , 2 0 1 3

Monday, December 09,
20L3

7 . Dates of price revisions / offer
revisions (i f  any)

Thursday, December
12 ,2073

Not Applicable
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B. Date of publication of recommendation
bv the indeoendent directors of the TC

Monday, December 16,
20L3

Friday, December 13,
2013

9 . Date of issuing the offer opening
advertisement

Tuesday, December 17,
20t3

Saturday, December
14,2013

10 . Date of commencement of the
tenderinq period

Wednesday, December
18.  2013

Wednesday, December
18,  2013

1 1 . Date of expiry of the tendering period Wednesday, January
ot ,20t4

Wednesday, January
oL,2014

L2 . Date of making payments to
shareholders / return of rejected
shares

Wednesday, January
15,2014

Not Applicable"

Note: There were no delays on part of the Acquirer beyond the due dates specified in the SAST
Regulations, 2011.
# No Shares were tendered in the Open Offer

D. Detai ls of  the payment considerat ion in the open offer

Details of market price of the shares of TC
Name of the Stock Exchange where the shares of TC have
dur ing 12 ca lendar  months per iod pr ior  to  PA,  and the vo lume
outstanding shares of the TC

The Equity shares of the Target Company are currently l isted
Limi ted ( "DSE") .

The Equity Shares of Target bre not traded on DSE within
provided in regulation Z(t)( j) of the SEBI (SAST) Regulations.
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been most frequently traded
of trading relative to the total

on the Delh i  Stock Exchange

the meaning of  explanat ion

E .
1 .

(Value in Rs. Lakhs, except
where mentioned

Sl .  No. Item Details
1 . Offer Price for ful ly paid shares of TC (In Rupees) Rs.  10 per  equi ty  share

2 . Offer Price for part ly paid shares of TC, i f  any Not  Appl icable

3 . Offer Size (no. of shares x offer price per share) 104 .00

4 . Mode of payment of consideration (cash or
shares or secured l isted debt instruments or
convert ible debt securit ies or combination)

Cash

5 . If mode of payment is other than cash, i .e. through shares / debt or
convert ibles:

a . Details of offered security
j Nature of the security (shares or debt or
convert ibles)

o Name of the company whose securit ies have been
offered
. Salient features of the security

Not  Appl icable

b . Swap Ratio (ratio indicating the number of
securit ies of the offeree company vis-ir-vis shares of
TC)

Not  Appl icable
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The total trading turnover in the Equity Shares of the Target Company on the stock
exchanges based on t rad ing vo lume dur ing the twelve ca lendar  months pr ior  to  the month of
Pubf  ic  Announcement  (October  01,  2Ol2 to  September 30,  2013)  is  as under :

2.  Deta i ls  o f  Market  Pr ice of  the shares of  Target  Company on DSE:

3. The detai ls of market prices of the TC, i f  traded, on the fol lowing dates specif ied by SEBI in
i ts  Observat ion Let ter  no.  CFD/DCR 1/31035/13 dated December 02,2073 are as under :

Total No, of
Equity Shares
listed

Total Trading Turnover
(as o/o of total Equity
shares l isted)

DSE Not Avai lable 2 .40 .000 Not Avai lable

sr.
No.

Particulars Date Opening
Price
(Rs.  per
share)

Clos ing
Price
(Rs.  per
share)

1 . 1 trading day prior to the PA
date

Fr iday,  October  L7,  2OI3 Not Traded Not Traded

2 . On the date of PA Saturdav, October t2, 20t3 Not Traded Not Traded
3 . On the date of I

commencement of the
tenderinq period.

Wednesday,  December 18,
2013

Not Traded Not Traded

4 . On the date of expiry of the
tender inq per iod

Wednesday,  January OL,  20L4 Not Traded Not Traded

5 . 10 working days after the last
date of  the tender inq per iod,

Wednesday,  January 15,  2OL4 Not Traded Not Traded

6 . Average market  pr ice dur ing
the tendering period (vrz,
Average of the volume
weighted market prices for all
the davs)

Wednesday,  December 18,  2013

to

Wednesdav, Januarv 0L. 2014

Not Traded Not Traded

sr.
No.

Particulars Date Opening
Price
(Rs.  per
share)

Clos ing
Price
(Rs. per
share)

1 . As on the date of Public
Announcement

Saturday, October t2, 2OL3 Not Traded Not Traded

2 . As on the date of Detai led
Publ ic  Statement

Monday, October 27, 2013 Not Traded Not Traded

3 , As on Offer Opening date Wednesday,  December 18,
20L3

Not Traded Not Traded

4 . As on Offer closing date Wednesday,  January 01,
2014

Not Traded Not Traded

5 . The average of the weekly high
and low of the closing prices of
the shares dur ing the per iod
from the date of PA t i l l  closure
of the offer

Saturday, October 12, 2013

to

Wednesday, Januarv 0t, 2074

Not Traded Not Traded

/*
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F. Detai ls of escrow arrangements

1. Detai ls of creation of Escrow account, as under

For such part of escrow account, which is in the form of cash, give fol lowing detai ls :

Name of the Scheduled Commercial Bank where cash is deposited: Induslnd Bank
Limited, C-61, Preet V.ihar, Vikas Marg, Delhi l10 O92.

Indicate when, how and for what purpose the amount deposited in escrow account was
re leased,  as under :

xApart from closure

3. For such part of Escrow which consists of
deta i ls  are as under :

For Bank Guarantee

Bank Guarantee (BG) / Deposit of Securit ies, the

For Securit ies

t l

REGISTERED & HEAD oFFICE : 8-206, Okhla IndustrialArea, Phase-|, New Dethi - 110020'"*--. *o"l,.t-i

Date(s) of
creation

Amount (Rs Lakhs) Form of escrow account (Cash
or  Bank guarantee (BG) or
Securit ies). (In case escrow
consists of BG or securit ies, at
least 1 o/o consideration is to be
deposi ted in  cash;  the same may
be indicated separately. )

Escrow
account

Monday, October
14 ,2073

26 .00 Cash

Release of escrow account
Date Amount  (Rs Lakhs)

Purpose
Transfer to Special Escrow Account, i f  anv Not  App l icab le Not  App l icab le
Amount released to Acquirer
o Upon withdrawal of Offer
. Any other purpose (to be clearly specif ied)x

o Other entit ies on forfeiture

Not  Appl icable Not  Appl icable

Amount of
Bank
Guarantee

Date of creation/
revalidation of

Validity period
of  Bank
Guarantee

ble

Name of
company
whose
security is

Type of
security

Value of
securit ies as on
date of creation
of escrow
account

Marg in
considered
wh i l e
deposi t ing the
secu ri t ies

Date of
Release if
Appl icable

Purpose
of release

Not  Appl icable

It
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G. Detai ls of response to the open offe

# Not ApplicEble

H. Payment of Considerat ion

Due date for paying
consideration to
shareholders whose shares
have been accepted

Actual date of payment of
consideration

Reasons for delay beyond
the due date

Wednesday,  January 15,
20L4

Not Applicable Not  Appl icable

. Detai ls of special escrow account where it  has been created for the purpose of payment
to shareholders: Not Applicable

o Name of  the concerned Bank:  Not  Appl icable

.  Deta i ls  o f  the manner  in  which considerat ion (where considerat ion has been paid in  cash) ,
has been paid to shareholders whose shares have been accepted are as under:

I.  Pre and post offer shareholding of the Acquire in TC

o
Shares proposed to
be
Acquired

Shares
tendered.

Response
level ( no
of
t imes)

Shares
accepted.

Shares rejected

No o/o to total
d i lu ted
share
capital of
TC

No olo

w.r,t
(A)

(c) / (A) No. o/o

w.r . t
(c)

N o =
(c)-(E)

Reasons

A . B. c. D , E . F. G . H . I .
10 .40 ,000 26.O00/o N i l N i l 0o/o NA NA NA" NA"

Mode of paying the
Consideration

No. of
Shareholders

Amount  of
Considerat ion (Rs lakhs)

Phvsical mode Not  App l icab le Not Appl icable
Electronic mode (NEFT/ECS/
direct transfer, etc.)

Not  App l icab le Not Appl icable

sr.
No. Sharehold ing of  Acqui rer No of  shares

olo of total share capital
of TC as on closure of

tender inq per iod*
1 . Shareholdinq before PA N i l N i l
2 . Shares acquired by way of an

agreement ,  i f  appl icable
47,600 t.190/o

3 . Shares acquired after the PA but
before 3 business days prior to
commencement  of  tender ing per iod.
Through market purchases
-Through negotiated deals/ off market
deals

Not  Appl icable Not  Appl icable

Kxi; .6P)Tna;.
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4 . Shares acquired in the open offer N i l N i l
5 . Shares acquired during exempted 21-

dav oeriod after offer ( i f  aoolicable)
Not  Appl icable Not  Appl icable

6 . Post - offer shareholdinq 8 ,07 ,600" 20.I9o/o
x The percentages are calculated on the expanded paid up capital of the Target Company after taking into
account the capital base after the proposed preferential allotment of 37,60,000 shares that was approved
by the Board of Directors at their meeting held on September 06, 2013 and approved by the Shareholders
of the Target Company at the Extra Ordinary General Meeting held on November 71, 2013.

# After taking into consideration 7,60,000 Equity Shares to be allotted to Acquirer pursuant to the
proposed preferential allotment of 37,60,000 shares that was approved by the Board of Directors at their
meeting held on September 06, 2013 and approved by the Shareholders of the Target Company at the
Extra Ordinary General Meeting held on November 11, 2013.

J. Further detai ls regarding the acquisi t ions mentioned at points 3, 4 & 5 of the above
tab le  a re  as  under :

K. Pre and post offer Shareholding Pattern of the Target Company:

@ The percentages are calculated on the paid up capital of the Target Company before taking into account
the proposed preferential allotment of 37,60,000 shares that was approved by the Board of Directors at
their meeting held on September 06, 2013 and approved by the Sharehotders of the Target Company at
the Extra Ordinary General Meeting held on November 11, 2013.

x The percentages are calculated on the expanded paid up capital of the Target Company after taking into
account the capital base after the proposed preferential allotment of 37, shares that was

I
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1 Name(s)  of  the ent i ty  who acqui red the shares RMS Mosouto Private Limited
2 Whether  d isc losure abouLthe above ent i ty(s)  was g iven

in the LOF as e i ther  Acqui rer  or  PAC.
Yes, as the Acquirer

3 No of shares acquired per entitv N
4 Purchase price per share N
5 Mode of  acquis i t ion N
6 Date of acouisit ion N
7 Name of  the Sel ler  in  case ident i f iab le Not  Apol icable

Sharehold inq in  a TC
Class of
entit ies

Pre-Offer Post Offer (actual)
No. o/oL' No, olo*

1 . Acquirer N i l N i l 8 ,07 ,600" 20.t9o/o
2 . Erstwhile

Promoters
(persons who
cease to be
promoters
pursuant to
the Offer)

47,600 19.83o/o

3 . Cont inu ing
Promoters

0 0

4 . Sellers i f  not
i n l a n d 2

0 0

5 . Other  Publ ic
Shareholders

1,92,400 BO.I7o/o 37,92,400$ 79.Bto/o
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by the Board of Directors at their meeting held on September 06, 2013 and approved by the Shareholders
of theTargetCompany atthe Extra Ordinary General MeetinE held on November 11,2013.

# After taking into consideration 7,60,000 Equity Shares to be alloXed to Acquirer pursuant to the
proposed preferential allotment of 37,60,000 shares that was approved by the Board of Directors at their
meeting held on September 06, 2013 and approved by the Shareholders of the Target Company at the
Extra Ordinary General Meeting held on November 11, 2013.

$ After taking into consideration 30,00,000 Equity Shares to be allotted to the members of the Public
pursuant to the proposed preferential allotment of 37,60,000 shares that was approved by the Board of
Directors at their meeting held on September 06, 2013 and approved by the Shareholders of the Target
Company atthe Extra Ordinary General Meeting held on November 11,2013.

L .  Deta i l s  o f  Pub l ic  Shareho ld ing  in  the  Target  Company:

* The percentages are calculated on the expanded paid up capital of the Target Company after taking into
account the capital base after the proposed preferential allotment of 37,60,000 shares that was approved
by the Board of Directors at their meeting held on September 06, 2013 and approved by the Shareholders
of theTarget Company at the Extra Ordinary General Meeting held on November 11, 2013.

$ After taking into consideration 30,00,000 Equity Shares to be allotted to the members of the Public
pursuant to the proposed preferential allotment of 37,60,000 shares that was approved by the Board of
Directors at their meeting held on September 06, 2013 and approved by the Shareholders of the Target
Company atthe Extra Ordinary General Meeting held on November 11,2013.

M. Other relevant information, i f  any: None

Signature of Manager to the Offer

Date:  January t6 ,  2Ol4
Place:  New Delh i
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sr.
No. Par t icu lar No of  shares*

o/o of total share
capital of TC *

1 I nd i ca te  the  m in imum pub l i c
shareholding the TC is required to
mainta in for  cont inuous l iSt ino

1o,oo,oo0 25o/o

2 . Ind icate the actual  publ ic  sharehold ing
inimtm

in
iven

i++heteF.

3r,92,400$ 79.Bto/o

Cap i ta l

KUMAR SING


